0,A.NO, 423 OF 1996

ORDER DATED 17-02-2003.

Heard Mr,p,P,phalsamant,Leamed Counsel,
appearing fer the Applicant and Mr.J.K,Nayak,[eained
Additienal standing Ceunsel, fipr the Unien of India,

appearing fer the Respéndents and perused the recerds,

Applicant was a candidate in the pepartmental
Examinatien held en 30,7,1995 fer premotien te the postal
Assistant, Having net satisfied with the marks awarded
te him in the e%aminatien papers, pursuant te the Gevt.
of India< Department of poss)z,etter undefl ANRMSUL -4
dated 23-5-1994 he depesited an amount ef i, 300/~ fer
retetalling/revaluation ef marke—in all the three papers
and madde an application en 20.1.1996,Since ne® cemmunicatien
»-h-il::;eew received by him, he has filed this Original
Application U/8,19 ef the Administrative Trisunals Act,
1985 praying fer a directiocn te the Respondents to treat

been
the applicant te have/\successful in the said examinatien,

A ceunter has been filed by the Respendents
explaining that the circular/letter under Annexure.4 dated
23-5.1994-3:2:»“;:& modified (n letter dated @7-09-1994,
under Annexure-R/l1 te@ the counter)te the extent that
enly in such circumstances the candidate can apply fer
reverification of marks and not fer revaluaticn,puring

the hearing, learned Additienal standing Counsel has, wever,

suemitted that em reverificatioen ef the marks awarded te

the applicant in each paper,nething was feund wmeng,

it
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In this view ®f the matter, nething wrong

Lay
was, feund with the Respendents and,accerdingly, this

Original Applicatien is dismissed,oeing deveid of any

'merit'ny leaving the parties t® bear their own cests.
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